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IN THE CENTRAL ADNINISTR&TIUE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.

* * ¥ '-
. 19.1.940

Dt. of Decision

¢, 267/93

« s Applicant.

S. Satish Kumar
Us
1. Commandgr Senior Inspectbr of Nayal Armament

Nayal Armament Inspectoratg,
Kanchanbagh, (PO) Hyderabed - 258.

2. The Flag Afsar Kaman - in - Chief

Kukhyalaya,
Pooru Nausena Kaman,

Vishka&patnam,

+ » Respondents,

NCsar
Mr. Mirzathmed Baig
: - !

Counsel for the Applicant.
: Mr. N.R.Devaraj,8r. CGSC

Cousssl for the Respondents.
: /

CORAM: .
THE HON'BLE SHRI A.B, GORTHI :+  MEMBER (ADMN,)

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY

mMEMBER (JuUDL. )
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0. A, 267/93 | Dt. of Decision : 19.1.94

ORDER

v - '} As per Hon'bls Shri A.8.  Gorthi, Member (Admn.) |

The Pacts oP %hg cage, as @lsb the guestions
. - I - )

L . .o .

of laws raissg, therein. are similar to those in. 0A.No.265/93

P Coa . - ‘

vhich we héve_saparately-dispnsed of today, - Accordingly
‘ ) . b JE R o -

we disposed of tﬁis appliéafinn,_alsquiﬁh the following
directions to the rgspondents,

1) Should the respondents require the gepvices
of Unskilled Casual Labour, the applicant will be

engaged as Such, in preference to fprpshsrs.

2} Should there be any vacancy coming up in a
regular post under the regspondents, the case of the

applicant will be considered for appointment giving 4

preference tg-—fim gue to the fPapt that—ad1 his service(

with the pespondent organisation provided is,. otherwise .

)
eligible in all rpespects for such appointment.,

~

3) The question of regularly absorbing the applicant
also yill be considered in accordance with the scheme
that is applicable to Casual Labouramploya%f under the

Ministry of Defencea.

-~

2. No order as to Coéts.

(T. CHANDRASEKHARA REDDY) (A.B. GOR I;

. MEMBER (JuUDL.) " MEMBER(ADMN,

| Dated ¢ The 19th January 94 ; 1
| L] — y . ' r -
j’ (Dicdated 1In Upen Cour t3 | . ?}'A%-Z—f&.
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APPROVED By

IN THE CFETFRAL ADMT

THT STRATT v TRIBUNAL
PEKABAD RE

NCH ¢ HYDER”—‘.BAD~

THE HON'BLE I\'I_R,JL}gPICE VBEELADRI RaQ
| VICE-CHAT RiaN
avp ¢ o
TEE HON'BLE MR &4 B4GORTHT sMEMOER (a)
" AND T

THE HON'BLE MR.T «CHANDRASEKHAR REDDY
‘ MEMBER(J)
AND
THE HON'BLE M <R« RANGARATAN $MEMBER(A)
- . e A L Y _
e -4

Dated: lﬂ\- \ --1992(_/‘

CRDER/JUDGMENT ;

O.A.80, o (ﬂlc"g .

T.4,.No, { W.p. )

and Interim directions

Dispos¢d of with directions.

LDirrizeed.,
T .
Dismissed a withdrawn.

Dismissed T default,

Re jected/Lraereqa.

No order as to costs,

TYPED BY COMPAREDB_Y" o






